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te forward four coples of such
statements and briefs to this Secre-
tariat as soon as they are finalised.

During the working hours these
copies muy kindly be sent to Mr.
B. N. Tandon, Joint Secretary to
the Prime Minister, Room No. 8§,
Parliament House; and at the Prime
Minister’'s House after working
hours and on holidays.”
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That is in that paper also. This was
just revived.
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“Earlier on, I am not quite sure,
‘whet date in 1064 and perhaps once
before, a suggestion was made that
questions pertaining to Pakistan
and Kashmir should be shown to
the Prime Minister*
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PAPERS LAID ON TABLE

REPORTS OF MONOPOLIES AND RESTRIC-

TIVE TRADE PRACTICES COMMI:SION re:

M/s. LARSEN AND Tousro LD, M/S.

CarsorRUNDUM UNIVERSAL LTD., Maomas,

M/s. HINDUSTAN ALUMINIUM CORPORA~

TION Lrp, BoMBay AND M/s. Lucas-
TVS L1p., MADRAS

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Taeble a copy each of the following
Reports (Hindi version) of the Mono-
polies and Restrictive Trade Prac-
tices Commission under section 62 of
the Monopolies and Restrictive Trade
Practiceg Act, 1969;—

(1) Report under section 23(6) of
the said Act in the case of M/s
Larseh and Toubre Limited and the
Order dated the 11th October, 1972
of the Central Government.

(2) Report under section 21(3) (b)
of the said Act in the case of M/s.
Carborundum TUniversal Limited,
Madras and the Order dated the 1st
October, 1971 of the Central Gov-
ernment therdom.
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(3) Report under section 22(3)
(b) of the said Act in the case off
M/s. "Hindustan Aluminium Corpo-
ration Limited, Bombay and the
Order dated thie11th February, 1974
of the Central Government thereon.

(4) Report under section 21(3)
(b) of the said Act in the case of
M/s. Lucas-TVS Limited, Madras
angd the order dated the 28th March,
1974 of the Central Government
thereon. [Placed in Library. See
No. LT-9024/75[.

re

ANRNUAL REPORTS FOR 1073-74 oF BHARAT

EwzcTrRONICS LTD, DBANGALORE AND

BrarRAT DynNamics Ltp, HYDERABAD

AND Navy (PENgION) 1sT AmMnDT. Re-
GULATIONS, 1875

THE DEPUTY MINISTER IN TIHE
MINISTRY OF LABOUR (SHRI
BALGOVINDA VERMA): On behalf
of Shri Janaki Ballav Patnaik, I beg
to lay on the Table:—

(1) A copy each of the following
pepers (Hindi and English veisions)
under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Annual Report of the Bharat
Electronics Limited, Bangalore, for
the year 1873-74 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(i) Annual Report of the Bharat
Dynamicg Limited, Hyderabad, for
the year 1973-74 along with the
Auffited Accounts and the com-
comments of the Comptroller and
Auditor Geperal thereon. (Placed
in Library. See No. LT-9025/75)

(2) A copy of the Navy (Pension})
First Amendment Regulations, 1975
(Hindi and English versions) publigh-
ed in Notificatton No. SR.O. 64 in

PHALGUNA 8, 1806 (SAKA)
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Gazette of India dated the 15th Feb-
ruary, 1975 under section 185 of the
Navy Act, 1957. (Placed in Library.
See No. LP-9026/75].

EMrrovees’ PF (l11TH ANp 12TR
AMENDMENT) ScHEMES, 1974, CoaL
MinEs RescUE (AMENDMENNT) RULES,
1975, PAYMENT oF WAGES (AIR TRAMS-
PORT SERVICES) AMENDMENT RULES,
1974, CORRIGENDUM TO NOTIFICATION
No. G.S.R. 871, patep 10T AvucusT,
1974 uNDER EMPLOYERS’ PF AND FAMILY
PeNSION Funp AerT, 1952, AND ANNUAL
Reporr OF CoAL MINEs LaBour Wer-
FARE, ORGANISATION, DHANBAD, FOR
1978-74

SHRI BALGOVIND VERMA: I
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and Enghsh ver-
sions) under sub-section (1) of section
7 of the Employees’ Provident Funds
and Family Pension Fund Act, 1952: —

(1) The Employees’ Pravident
Funds (Twelfth Amendmant)
Scheme, 1874, published in Not:fica-
tion No. G.S.R. 1400 in Gazette of

India dated the 28th Deucember,
1974.
(ii) The Employees’ Provident

Funds (Eleventh  Amendment)
S heme, 1974, published in Notifica-
tion No. G.S.R. 1401, in Gazette of
India, dated the 28th Devember,
1974 {Placed in Library See No.
LT-8027/751.

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) - under sub-section (7) of see-
tion 59 of the Mines Act, 1952, —

{1) The Coal Mines Rescu2 (Am-
endinenl) Rakes, 1975, publisheg in
Notification No GSR 193 in
Gazotte of Indla dated the 8th
et voary, 1978,



